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 (ix)  Need  to  modernise  proposed  civil
 Aerodrome at  Bhubaneeshwar

 SHRIBRAJAKISHORE  TRIPATHY  (Puri)
 :  After  formal  allotment  of  an  area  of  68.  319
 acres  of  land  by  the  state  Government  forthe
 expansion  of  Bhubaneshwar Civil  Airodrome,
 the  foundation  stone  for  Newterminal  Complex
 was  laid  on  17.3.  1993.  Thescope  of  modem-
 ization  programme  includes  extension  ofthe
 airports  runways  from  the  existing  7441  ft.  to

 9000  ft.  But  in  order  to  upgrade  the  airport to
 receive  international  flights,  it  willneed  further
 extension to  the  standard  length  of  11,  0001.  In

 view  of  favorable  geographical  location, .  highly
 rich  tourist  potential  and  growing  industrial  im-
 portance,  immediate  commencement  of
 modernisation  work  and  extension  of  runway
 length  in  this  airport may  also  be  taken  up.

 The  Vayudoot  Services  between
 Bubaneswar—Jaypore—Vizag  and
 Bhubaneswar—Rourkela—Caicutta Sectors  and
 Delhi—Bhubaneswar—Port Blair  service  plane
 should  be  reintroduced  immediately.

 Therefore,  the  Union  Government  should
 takeall  necessary  steps to  mitigate  these  prob-
 lems  ०  the  traveling  public  and  forthe  sake  of
 cevelopment  of  tourism  in  Orissa.

 14.32hrs.

 MR  CHAIRMAN:  Wewill  nowtake  up  the
 employment  of  Manual  Scavengers  and  Con-
 struction  of  Dry  Latrines  (Prohibition)  Bill.

 EMPOLYMENT  OF  MANUAL  SCAVEN-
 GERSAND  CONSTRUCTION  OF  DRY

 LATRINES  (PROHIBITION)  BILL

 THE  MINISTER OF  STATE  IN  THE  MINIS-
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 TRY  OF  HUMAN  RESOURCE  DEVELOP-

 MENT  (DEPARTMENT  OF  YOUT!  HAFFAIRS  Bihari  Misra  may  speak
 BOVE)  arith  ine  recommend  ation  of  ine
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 AND  SPORTS)ANDMINISTER OF  STATE  IN

 THE  MINISTRY  OF  PARLIAMENTARY  AF-
 FAIRS(SHRIMUKUL  WASNIK):  Sir,  on  behalf
 of  Shrimati  Sheila  Kaul,  |  beg  to  move:*

 “That  the  Bill  to  provide  forthe  prohibition
 of  employment  of  manual  Scavengers  at
 will  as  construction  or  continuance  of  dry
 latrines  and  for  the  regulation  of  construc-
 tion  and  maintenance  of  water—seal  la-
 trines  and  for  matters  connected  therewith
 or  incidental  thereto,  be  taken  into  consid-
 eration  .”

 MR.  CHAIRMAN:  Motion  moved:

 “  That  the  Billto  provide  forthe  prohibition
 of  employment  of  manual  scavengers  as
 well  as  Construction  or  continuance of  dry
 latrines  and  for  theregulation  of  construc-
 tion  and  maintenance  of  water—seal  la-
 trines  and  for  matters  connected  therewith
 or  incidental  thereto;  be  taken  into  consid-
 eration.”

 SHRI  DAU  DAYAL  JOSHI  (Kota):  |  beg
 tomove:

 Thatthe  Bill  be  circulated  forthe  purpose
 of  eliciting  opinion  thereon  by  the  17th  August,
 1993.  (1)

 SHRIMATI  GIRIJA  DEVE!  (Maharaj
 Ganj):  |begto  move:

 That  the  Bill  be  circulated  forthe  purpose
 of eliciting  opinion  thereon  by  the  25th  August,
 1993.  (2)

 SHRI  GIRDHAR!  LAL  BHARGAVA
 (Jaipur):  |  beg (०  move:

 Thatthe  Bill  be  circulated  forthe  purpose
 of  eliciting  opinion  thereon  by  the  16th  August,
 1993.  (4)

 MR.  CHAIRMAN:  Now,  Shri  Shyam

 ला
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 [  Translation)

 SHRI  SHYAM  BIHARI  MISRA  (  Bilhaur):
 Mr.  Chairman,  Sir,  we  welcome  the  Employ-
 mentof  Manual  Scavengers and  Construction  of
 Dry  Latrines  (Prohibition)  Bill,  1993  presented
 by  the  Government  open—heartedly.  Actually
 this  Bioll  should  have  been  brought  much  ear-
 lier.  Today,  We  have  marchedfrom the  year  1947
 to  1993  ahd  have  undertaken  many  big  projects
 and  development  works.  We  even  dreamt  of
 landing  on  the  moon  but  could  not  eliminate  the
 inhuman  practice  of  employing  persons  for
 carrying  Night  soilon  head  even  ather  46  years
 oflndependence.

 Even  today  inspite  of  too  much  efforts,
 discussion  and  framing  laws,  we  are  findingthe
 prevalence  to  the  practice  of  manual  scaveng-
 ing  inthe  country.  The  practice  of  manual  scav-
 engingis  very  common  today  anditis  verymuch
 in  practice  in  big  cities,  towns  and  villages.  We
 are  not  doing  justice  to  the  proper  development
 of  human  being.  We  are  playing  with  the  dignity
 of  man  in  the  world  as  well  as  in  India.

 The  Congress  Government  which  has  ruled
 the  country  for  the  most  of  the  perioa  made
 promises  to  uplift  the  citizens  belonging  to  the
 Scheduled  Castes  but  in  fact,  it  did  not  take  any
 measures  to  eliminate  this  inhuman  practice.
 Unless  we  take  measures  to  eliminate  such
 inhuman  practices,  itis  useless  to  think  over  or
 even  imagine  to  promote  the  standard  of  living
 ofthe  people  belonging  tothe  Scheduled  Castes.
 When  we  are  banning  the  employment  of  per-
 sons  for  manual  scavenging  and  the  construc-
 tion  of  dry  latrines  through  this  law,  we  willhave
 to  consider  other  aspects  of  the  problem  and
 chalk  out  certain  other  programmes  as  well

 Even  after  passing  of  46  years  we  have  not
 been  able  to  make  arrangements  of  latrines  for
 our  sisters  and  mothers  who  want  to  lead  their
 lives  with  honour  in  this  country?  The  women
 living  in  villages  have  to  ease  themselves  in

 open  fields.  ।  been  elected  froma  म  area
 and  whnlgo  ona  visit  to  my  constituency  and
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 other  places  then  |  see  that  the  womenfolk of  our
 society  have  to  goto  ease  themselves  on  the
 roadside  or  in  the  open  field  and  that  is  very
 embarrassing  for  those  honorable  ladies.  When
 apassc  -०  passes  throgh  the  road,  theyhave
 tostand  up  toprotecttheir  honour.  After  witness-
 ingsuchascene,  canwe  claim  that  this  country
 has  made  any  progress  and  heading  towards

 any  development?

 We  have  accomplished  many  research
 works,  but we  couldnot  make  any  arrangements
 even  for  latrines  for  our  people  living  in  villages,
 slums  and  forthe  farmers  and  labourers so  that
 they  are  not  compelled  to  case  themselves  in
 open  fields.  We  shall  have  to  make  arrange-
 ments  for  it.

 Ithas  been  mentionedin  this  Bill  that  the
 legislation  willcome  into  force  only  in  the  States

 of  Governmmentof Goa,  Kamataka,  Maharashtra,
 Tripura  and  West  Bengal  because  the  Goverm-
 ments of  these  States  have  passed such  laws  क
 their  respective  States  but  in  other  states  this
 law  will  come  into  force  only  after  they  also  pass
 such  resolutions.  Today  the  State  Govemments
 are  facing  financial  crunch.  They  are  notina
 position  to  provide  such  facilities on  large  scale.
 |,  therefore,  urge  upon  the  CentralGovernment
 tomake  some  amendments  in  this  regard  and
 make  arrangements  for  providing  funds  tothe
 State  Governments.  ।  should  chalk  out  time—
 bound  programmes  forthe  States  so  that  every
 state  Govemment  may  be  able  to  pass  alawin
 this  regard  intwo  years,  five  years  orten  years
 we  will  do  this,  until  it  is  implemented  in  other
 states,  the  general  public  of  the  country  as  a
 whole  will  not  be  able  to  derive  any  benefit.

 inorder to  solve  this  problem,  we  should

 provide  adequate  funds  in  the  Eighth—Five  Year
 Planand  forthcoming  Five—Year  Plans.  Under

 the  provisions of  this  Bill  which  ७  going  tobe  on.
 Wewillhave  to  make  arrangements  for  Public
 Latrines,  Community  Latrines  or  common  La-
 trines  in  villages  and  towns.  Ithas  been  men-
 tioned  in  this  Bill  also.  Such  kinds  of  latrines
 should  be  constructed  and  when  we  ban  the
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 construction  ०  dry  latrines,  the  common  people
 who  cannot  construct  water  seal  latrines,  will
 also  get  relief  from  it.

 Someschemes  have  been  formulatedby
 HUDCO  but  these  are  not  sufficient.  \These
 have  been  providedin  three  States  only.  Inthe

 light of  the  present  situatton  inthe  country—side
 especially  the  launching  of  schemesin  villages
 by  HUDCO  inthose  three  States  alonecannot  be
 considered  sufficient.  Therefore,  it  will  be  es-
 sentialto  construct  public  conveniences  allover
 the  country  on  alarge  scale  and  such  Justice
 should  percolate  down  to  the  Panchayatlevel,
 and  Gram—Sabhalevel.  So  thatpeoplelivingin
 rural  areas  and  slums  also  may  benefit  from
 these  schemes.

 One  more  thing  has  been  mentioned  here
 andattention  will  have  to  be  paidtoit.  This  issue
 is  that  there  is  acute  shortage  of  latrines  in

 villages.  Therefore  special  attention  willhave  to
 be  paid  to  construct  water—seal  latrines  in  vil-

 lages.  For  this  both  economic  and  technical:
 facilities  willhave  to  be  made  available.  More-
 over,  we  shall  have  to  accomplish  research
 works  onsuchissues,  the  latest  andthe  sophis-
 ticated  equipments  will  have  to  be  providedso
 that  men  are  not  directly  involvedin  cleaning  of
 water—seallatrines,  because  even  today  when
 the  sewers  are  blocked  in  big  cities,  they  are
 cleaned  by  scavengers  manually.  We  have  not
 been  able  to  make  available  equipments  in
 sufficient  quantity.  We  will  have  to  pay  attention
 to  it.

 Ithas  been  proposed  that  some  fee  will  be

 charged  for  using  the  Community  latrines.  |
 wouidlike ०  make  a  request  that  Indiais a  poor
 country.  This  facility  should  be  provided  to

 people  free  of  cost  and  the  responsibility  of
 maintenance  and  cleaning  these  latrines  should
 be  entrusted  tolocal  bodies.  Theselocalbodies
 should  be  provided  financiat  help  by  the  State
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 Govemments  or  CentralGovemment.  The  fees
 fixed  for  using  Intemational  Sulabh  Sauchalaya
 in  Uttar  Pradesh  and  other  places  is  too  much
 and  general  public  and  other  people  wholive

 क

 below  the  poverty  line  are  unable  topay  thatfees
 and  thus  they  go  in  open  fields  or  other  places.
 They  are  unable  touse  those  latrines.  Therefore,

 |  request that  asmall  amendment  may  be  made
 ।  the  provision  of  duty  for  which  the  State
 Government  has  been  given  rights.  The  local
 bodies  shouldbe  entrusted  with  their  mairite-
 nance  and  sanitation.

 Noprovision  shouldbe  made  tocharge  fee
 fromusers.  |  wouldlike  to  submit  that  when  the
 Government  bans  the  system,  the  workers  al-

 ready  doing  this  job  will  become  jobless,  so  it
 should  also  make  arrangements  for  their  reha-
 bilitation.  There  ७  a  reference  to  rehabilitation  क
 this  Bill  butithas  been  left (०  the  State  Govern-
 ments.  They  can’t  be  made  dependent  onthe
 State  Governments  for  their  rehabilitation.  The
 Govemments  should  make  such  arrangements
 and  frame  rules  that  workers  engaged  क  doing
 scavenging  work  manually  may  be  rehabili-
 tated  and  provided  jobs  when  they  become

 jobless.

 |  would  like to  make  another  submission

 thatonethinghas  been  mentionedin  this  Billthat
 a  Government  machinery  has  keen  made  to
 provide  them  employment.  It  is  good  and  it
 should  be  done  because  unless  we  do  so,  it  will

 notbeimpiemented.  The  Governmenthas  made
 a  provision  in  this  Bill  for  constituting  three
 committees.  One  Committee  will  evaluate  the
 schemes  of  water—seal  latrines...  The  other
 Committee  will  oversee  the  progress  of  these
 schemes.  My  suggestion  is  that  acommittee
 shouldbe  constituted  which  will  ensure  that  after
 this  lawis  passed,  whether  these  schemes  are

 working  properly  in  those  states  where  it  is

 implemented  ornot.  The  Government  willhave
 toconstitute a  Committee  to  monitor  the  working
 of  the  scheme  to  ensure  that  the  states,  where
 such  lawis  notin  force,  should  implement  this
 lawinthose  states.

 vi
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 Inthe  end,  before  concluding  |  would  like
 _  (०  say  that  it  has  been  stated  in  the  survey

 ki  conducted  by  the  Government  thatan  expendi-
 __  ture ०  9८.  10,000  only  will  be  incurred  on  this
 scheme.  |  have  said  earlier  that  more  funds

 shouldbe  allocated  for  this  scheme  so  that  we

 may  provide  such  facility  all  over  the  country.
 ः  This  law  will  bow  implementedin  those  states

 only.  It  should  be  implemented  all  over  the

 country.  Itis  written  on  page  1  that  this  law  will
 be  implemented  in  Goa,  Karnataka,

 Maharashtra,  Tripura,  West  Bengalandall  Union

 _  territories  andthe  remaining  states  have  been

 1... शी 1 081101655.  The  Governmentshouldmake

 _  such  arrangements  so  that  this  law  may  be
 _  implemented  all  over  the  country.  When  this
 _  inhuman  act  is  abolished  in  the  country  and

 म  system  of  cleaning  night  soil  manually  or

 darrying  iton  heads  is  abolished  andcountry
 _  फी0/65 01106 981 0 [ज 00655,  thenwecansay
 _  with  pride  that  such  system  does  not  exist  in

 India.

 With  these  words  |  support  this  Bill  and

 hope  thatit  willbe  implemented  soon.  |  would
 liketothank  youforproviding  me  an  opportunity
 tospeak.

 q  [English]

 THE  MINISTER  ot  5ा& ट  िवरलिट  MIN-
 ISTRY  OF  HUMAN  RESOURCE  DEVELOP-
 MENT  (DEPARTMENT OF  YOUTH  AFFAIRS
 AND  SPORTS)  AND  MINISTEROFSTATEIN
 THE  MINISTRY  OF  PARLIAMENTARY  46
 FAIRS  (SHRI  MUKUL  WASNIk)  :  7.  Chair-
 man,  Sir,  lwanttomakeasmallannouncement.
 lthas  been  decidedin  the  meeting  of  the  leaders
 of  various  political  parties  that  today  by  5.  00  9.
 m.when  weare  going  tostart  the  discussionon
 the  Verma  Commission  report,  before  that  we
 will  have  to  pass  this  Bill  as  well  as  the  Billon

 Salary  and  Allowances  ofthe  Members  andthe
 Billonthe  Tezpur  University.  So,  |  ४/000  request
 thatbefore  5. 00 0. 1. ४४6 118/610 00066  these
 three  Bills.
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 [  Translation]

 SHRI  RAM  VILAS  PASWAN  (Rosera)  :
 Mr.  Chairman,  Sir;  |  156.0  to  support  the  Bill

 presented  ७  116.0  hon.  Ministerwith  some  amend-
 ments.

 Thesystem  of  carrying  night  soil  on  head
 is  aglaring  example  of  how  dangerous  the  caste

 system  inthis  country  ७.  ६8 1-]  system  has  been

 continuing  in  the  country  even  after 45  years  of

 Independence.  Whatcanbe  moreshamefulthan
 this.  |would  like  to  cite  an  example  that!  wasin

 jailin  1971.0  !  was  lodged म  उिग808ा]00ा [वां] jail  and  |
 remained  there  in  5-6  jails.  When  |  was  put
 behindbars,  |  didnot  know  howlong!  would  have
 tolive  there.  |  thoughtthat  the  prisoners  should
 be  asked  under  which  section  they  had  been

 lodged.  There  was  aprisoner.  |askedhis  name.
 Hesaidnameis  नीट.  1  85060  himfor  howmany
 days  heis  there  inthe  jail.  4e  repied  thathe  had
 been  there  fortwelve  years.  पका |  85060.0  what
 was  his  crime.  He  replied  that  he  did  not  know
 what  was  his  crime.  Then  |  went  through  his

 papers.  |  foundthat  sections  109,  110  and  1BL
 in  his  papers.  |  85६60  him  what  post  he  heldin
 jail.  4e  repliedthat  he  hadbeen  inthe  jail  forfour

 years  before  these  twelve  years.  |askedhim  as
 towhatis  the  reason.  Hesaidthatearlier he  had
 been  putbehind  bars  andnothing  was  statedto
 him.  Hewas  released  afterfour  years  andwhen
 he  was  arrested  again,  the  policeman  replied
 that  he  was  helpless.  Nobody  was  available  in
 the  jail  to  do  scavenging  work  manually  and
 cholera  had  broken  out  there,  so  they  were

 lodging  him  in  jaii.  He  was  kept  behind  bars
 without  any  crime.  He  was  put  in  jail  only  be-
 cause  he  was  born  प  the  Valmikicommunity
 and  since  nobody  could  manual  scavening
 nighinghehadtodoso.  Hence,  he  wasputbehind
 bars.  Apersonwho  didnot  dothatwork,  who  did
 notface  those  tortures  cannot  understand  such
 suffering.  Thatis  why,  |  amsaying  that  this  law

 isbeing  enacted  after 45  years  of  Independence
 while  it  should  have  been  enacted  atthattime.
 |  a  glad  that  we  are  going  to  do  this  things.  |
 would  like  to  say  that  this  work  should  be  com-
 pletedas  soon  aspossible.
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 How  this  thing  should  be  doneisa  serious
 issue.  The  Planning  Commission  has  priority
 for  other  things  but  ने  has  no  priority  forhumanity.
 We  talk  of  development,  the  developmentof  the
 country  should  take  place  but  we  are  seeing what
 developmentis  taking  place.  Though  develop-
 mental  activities  are  taking  place  in  Delhiroads
 arebeingconstructed  and  fountains  are  being
 installed  but  the  greatest  things  is  that  some-
 thing  should  be  done  on  human  consideration
 whichis

 not  being  done.  We  are  goingto  enact
 this  law  even  after  the  lawis  enacted,  what
 is  the  quarantee  that  they  do  not  engage  them-
 selve§  न  this  work  again?  What  schemeis  being
 formulated  for  this  purpose?  Sir,  at  the  time
 when  we  were  in  power,  we  had  formulated  a
 scheme  earmarkinga  sum  of  Rs.  50,000crore
 through  the  Ministry  of  Welfare  in  consultation
 with  Works  and  Housing  Ministry  and  the
 Planning  Commission.  |  had  said  that  when
 people  engaged  in  this  work  are  liberated,  in  that
 case  arrangements  should  be  made  for  their
 rehabilitation  with  this  amount.  Cottage  indus-
 tries  should be  set  up  and  arrangements for  their
 training  made.  Just  now  one  of  my  colleagues
 has  said  something  about  Sulab  Shauchalaya.
 What  is  Sulabh  Shauchalaya?  In  fact,  itis  an
 instrument ०  fleecing  people.  Thereis  aperson
 by  the  name  of  Bindreshwar  Pathak  in  my
 constituency.  He  is  a  great  fraud  and|  know  this
 thing  well.  My  constituency  comes  under
 Ghazipur.

 PROF.  PREM  DHUMAL  (Hamirpur):  Oh
 !  1e  hails  from  that  place,  naturally.

 SHRI  RAM  VILAS  PASWAN  :You  may
 say  what  you  like.  |  am  telling  you  about it.  You

 please  find  out  as  to  what  was  his  property  15—
 20—25  years  ago  andwhaliis ittoday.  Heappears
 on  न.  V.  daily,  undertakes  works  in  foreign
 countries  that  invotve  billions  of  rupees  besides
 the  works  in  the  country.  Whatis  he  doing.  He
 has  made  the  ‘Safe  Karmcharis’  bonded
 labourers.  He  gets  works  done  by  them  for

 longer  periods  up  tathree  months  andsixmonths
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 and  when  therses  workers  demandtheir wages,
 he  gets  them  beaten  with  stick  and  get  their
 hands  and  legs  fractured.  Despite  that,  he  is
 sitting  unharmed.  Nobody  hears  complaints.  In
 suchasituation,  howcan  this  contract  system
 be  abolished.  In  orderto  abolish  this  system  the
 Government  may  open  training  centres  and
 provide  finance  to  those  youths  of  daily  classes.
 whose  parents  are  engaged  in  this  work  and
 handover  Sulabh  Schauchalayas  to  them.  But
 thattoois  not  done  andcontract  system  contin-
 ues.  Under  this  contract  system,  this  thingis  not
 likely  to  come  to  an  end.  |  would  likee  totell  you
 thatnobody  does  to  scavenging  work  manually
 on  his  own.  Infact,  he  is  helpless  to  do  so.

 Suppose,  tomorrow  it  they  face  starvation,
 then  whatwillthey  do,  they  will  again  begin  todo
 thatworkin  some  form  orthe  other.  Therefore,
 you  will  have  to  make  alternative  arrangements
 for  them.  You  may  even  provide  them  with
 Govermmentjobs.  You  are  goingto  pass  this  law

 but  what  will  be  its  fate  in  Municipality.  Asanitary
 worker,  who  works  in  Municipality  and  all  those
 who  sweep  roads  in  and  around  the  Parliament
 are  notpermanent.  Nobody  is  permanent.  Why
 itisso?  The  plea  that  is  made  is  that  they  work
 for  only  one  hour  and  so  they  cannot  become
 permanent.  But  they  work  during the  prime  time
 of  the  day  for!  hour  and  rest  of  the  day  they  are
 idle.  |  had  given  a  suggestion  that  a  sanitary
 worker  should  take  care  of  his  children  in  the
 moming  and  should  do  his  job  क  the  evening.
 क  job  of  sanitation  should be  undertaken  once
 in24  hours.  fhe  does  cleaning  during  evening
 time  then  he  can  attend  to  the  study  of  his
 children  but  what  happens  actually  that  while  he
 does  his  job  inthe  moming  his  child  also  accom-
 panies  him,  as  a  result  of  it,  his  child  remains
 illiterate  because  he  cannottake  proper  care  of

 his  children.

 Sir,  |have  a  suggestion,  that  Govemment
 should  prepare  acomprehensive  scheme  and
 large  scale  rehabilitation  on  work  should  be
 undertaken socially  forscavengers.  They  should
 be  provided  with  a  Govemmentjob  tothe  extent
 possible. Those  who  are  working  ontemporary
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 basis  or  on  casual  basis  in  this  field  should  be
 made  permanent  because  you  cannotemploy
 them  oncontractbasis as  the  job  is  ofpermanent
 nature.  The  contract  system  has  already  been
 abolished.  You  cannot  get  this  work  done  on

 daily  wages.  You  must  regularise  such  persons.
 They  should  be  given  a  class  ।  status.  Now
 people  will  opose  it  saying  why  class  -,  why
 not  class—IV?  Cananybody  dothis  workeven
 fora  day  unless  we  attach,  dignity  of  labour to
 it,  feelwecannotdojustice  tothem.  ,

 Sir,  |  want  to  submit  that  we  had  made  a
 provision  of  Rs  5000  crore  butthe  Goverment
 has  reduced  this  amountto  Rs.  500  crore.  But!
 do  not  think  that  this  amount  will  be  sufficient.
 This  amount  willbe  spent  on  bureaucracy  only.
 Therefore,  you  should  prepare  an  extensive
 scheme  in  consultation  with  the  Planning  Com-
 mission  and  the  Prime  Minister  which  may
 ensure  toll  ban  on  scavenging  and  do  notlet
 them  take  up  such  jobs  thereafter.  ।  youhave
 made  any  provision  for  reservation,  they  will  get
 it.  Similarly  you  have  given  one  relaxation  in  this
 clause.  |  spoke to  the  hon.  Minister  and  he  said
 that  he  has  seriously  given  thoughtto  that  and
 this  clause  says  that  he  would  be  given  some
 relaxation  in  some  areas  "The  Siate  Govern-
 ment,  through  ordinary  or  special  order  pub-
 ltshedin  the  official  gazette  and  onsuchterms,
 if  there  are  any,  which  it  considers  proper  to
 impose,  will  be  able  to  give  relaxation  to  any
 area,  or  individual  or  group  of  persons  froma
 prescnbed  requirement  of  any  rule,  order,  notice
 or  scheme  formed  under  this  Actor any  clause
 of  this  Act.”  Sir,  |  want  to  submit  to  you  Mr.
 Minister.  that  as  and  when  you  provide  this
 relaxation,  he  will  start  availing  this  relaxation
 after  paying  the  whole  amount.  As  you  know,
 another  Bill  has  been  introduced  in  the  House.
 Thatis  related  with  a  National  Commission  on
 scavengers.  You  should  remove  this  clause
 from  that  Bill  and  provide  in  the  rules that  if  there
 is  any  problem  Suppose  the  Railways  require
 such  persons  forcleaning  purpose  and  if  there
 is  any  problem  in  this  regard,  then  this  commis-
 sion  and  representatives  of  seavegers can  de-
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 cide  aboutit  but  न  youleave  it,  asitis,  then  |  feel
 it  will  be  an  injustice  to  him.

 15.00hrs

 Mr.  Chairman,  Sir,  you  should  write  to  the
 ‘State  Government  in  this  regard.  You  have
 made  a  mention  the  Goa,  Karnataka,
 Maharashtra,  Tripura  and  West  Bengal  have
 given  their  consent  and  rest  of  the  States  have
 notgiven  theirconsentin  this  regardas  yet.  Such
 abig  task  cannotbe  left  onthe  State  Govern-
 ments,  if  some  States  have  not  given  their
 consents then  you  may  wnite to  them,  hoidpress
 conferences  and  tell  the  people that  therse  State
 Govemments  do  not  intendto put  aban  on  such
 inhuman  job  done  by  Dalit  and  poor.  ।  willexert
 pressure  on  those  Governments  and  they  will
 take  up  it  seriously.

 Mr.  Chairman,  Sir,  |  do  not  want  to  take
 much  time  and  conclude  after  drawing  your
 attention  totwo—three points  which  |  have  men-

 tioned  earlier.  First ४  all,  the  Govemment  shouid
 take  it  very  seriously  and  monitor  it.  Maximum
 funds  should  be  arrangedin  this  regard  not  from
 the  Ministry  and  Planning  Commission  should

 make  provision  forit.  The  States,  which  have  not
 given  theirconsent,  should  be  pressurised todo

 so  through  negotiations.  You  should  abolish
 contract  system  for  good.  There  shouldbea
 legislation  by  which  scavenging  worker  may  be
 considered as  scavenging  employee  and  some
 altemative  arrangements  made  for  the  people
 engaged in  such  jobs.  The  abolition  of  scaveng-
 ing  needs  greater  infrastructure,  |  visited  some
 ofthe  cities  where  this  system  was  abolished
 butin  absence of  altemative  jobs  those  workers
 have  returned  to  this  job  again.  Therefore,  an
 arrangement  in  respect  of  a  alternative  job  is
 very  essential.

 these  points  are  taken  seriously  only  then
 we  can  for  hope  the  fulfillment of  the  objectives
 of  this  Bill.
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 SHRI  UDDHAB  BARMAN  (Barpeta)  :  Mr.
 Chairman,  |  welcome the  present  Bill.  |have  to
 thank  the  five  State  legislatures  namely,  Goa,
 Kamataka,  Mharashtra,  Tripura  andWest  Ben-
 gal  for  passing  the  necessary  resolution  in
 pursuance  of  Clause  1  of  article  252  of  the
 Constitution  empowering  Parliament  to  under-
 take  legislation.

 The  Employment  of  Manual  Scavengers
 and  Construction  of  Dry  Latrines  Prohibition  Bill
 should  have  been  brought  forward  earlier.  This
 legal  measure  is  sought  tobe  brought  into  force
 nowafter  46  years  of  independence.  In  think  that
 iS  avery  great  stigma  on  our  society  anditis  also
 an  epitome  of  great  social  injustice.  This
 section  of  people  the  scavengers,  are  not  con-
 sidered  as  human  beings.  They  come  mostly
 from  downtrodden  and  deprived  section  of
 society,  |  mostly  the  tribalandSCST.  They  are
 discriminated  against  ०  -  they  are  bom  tocarry
 human  execrate  and  this  practice  15  still
 continuing  क  oursociety.  They  have  no  housing,
 no  education  and  they  are  suffering  like  any-
 thing.

 |  think this  section  of  oursociety is  suffering
 not  only  trom  ८  present but  also  from  the  past.
 This  is  the  section  which  is  deprived  foralong
 time  and  it  still  continues  as  a  remnant  of  our
 age—oldcaste—dominated society.  Even  today
 they  arebeing  thought  of  as  offsprings of  chandal.
 The  belief  goes  that  because  of  the  sin  they
 committed  in  their  previous  life,  they  are  bomas
 chandals.  Now,  they  are  treated  as  scavengers
 and  they  are  being  used  for  carrying  the  numan
 excreta.  This  practice  of  considering  them  as
 chandals  still  continue  in  our  society.  They  will
 continue  to  suffer.  We  have  to  take  measures to
 uproot  such  practice.

 Sir,  atthe  same  time.  they  are  also  suffer-
 ing  from  the  present  capitalistic  society.  They
 are  suffering from  the  pnce  nse,  unemployment
 problem  etc.  Alithese  things  are  there.  As  they
 happen  to  be  the  downtrodden  people  and  de-
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 prived  section  of  oursociety,  thereis  no  altema-
 tive  but  to  continue  this  practice.  In  spite  of  the
 social  reform  and  in  spite  of  the  steps  being
 taken  for  their  upliftment,  they  are  still  working
 as  scavengers.  Allthese  things  are  there.  So,  |
 think,  this  practice  should  endfor  ever.  Atthe
 same  time,  what  we  have  seenin  our  society
 is  that  they  are  neglected  and  deprivedin  such

 away  that  they  are  suffering.  They  arenothaving
 any  housing  facility  Eveninsome  States,  they
 are  not  allowed  to  rent  a  house.  People  are
 neglecting them  in  that  way.

 Inthis  Bill,  the  Government  has  proposed
 measures  to  provide  for  the  regulation  of  con-
 struction  and  maintenance  of  water—seal  la-
 trines  etc.  We  have  seen  क  different  villages  and
 towns  not  only  क  the  East  andin  the  South  but
 also  in  different  parts  of  the  country  that  there  ७
 noproperlatrine  facilities.  People  are  also  not

 educated  abouthygiene. As  they  are  poorpeople,
 they  are  not  ina  position  to  construct  such
 latrines.  Now,  the  programme  for  the  construc-
 tion  of  water—seal  latrines  is  there.  If  this
 programme  is  properly  implermented,  there  ७
 scope  for  elimination  of  the  manual  scavengers.
 Allthese  things  should  be  taken  care  of.

 In  this  Bill,  the  States  and  the  Centra!
 Govemmentare  aliowedtoform  Committees  at
 the  State  and  Centrailevel.  They  are  also  given
 the  right  to  make  the  rules.  But,  what!  think  is

 that  there  shouldbe  ०  time—bound  programme
 not  only  at  the  State  level  but  also  atthe  Central
 level  itshouldbe  there.  Necessary funds  should
 be  allocated  for  them  for  the  construction  of
 these  latrines.  There  are  so  many  laws.  But  they
 arenoteffectively  imolemented.  Mere  making
 a  law  will  not  do.  ।  the  Government  is  not
 rendering  financial  and  technicat  help  as  also
 the  other  help,  thts  problemcannotbe  solved.  At
 the  same  time,  |  am  of  the  opinion  that  there
 shouldalsobe  amovement  and  popular  educa-
 tion  of  the  masses  For  that,  not  only  the
 Governmental  agency  but  also  the  other  social,
 voluntary  organisations  should  involve  them-
 selves  so  that  this  age—old  practice  can  be
 abolished  for  ever.  Ifthatis  done,  the  people  not
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 only  inthe  towns  but  algo  in  the  villages  can  have
 anopportunity  tomake  India  notonly  strong  but
 also  enlightened.  With  these  words,  |  conclude.
 Thank  you.

 [  Translation]

 SHRI  VISHWANATH  SHASTRI  (Gazipur)
 :  Mr.  Chairman,  Sir,  |  support  the  Bill.  This  Bill
 should  have  come  forward  much  before  Ma-
 hatma  Gandhi,  launched  ०  movement  ofclean-

 ing  the  latrines  himself  during  National  Move-
 mentin  order  to  pay  respect  to  this  job  andthe
 persons  engagedin  it,.  After  along  period  this
 Billhas  taken  shape,  whichis  a  welcome  step.
 But  merely  enactment  of  law  does  not  ensure
 social  justice.  Five  State  Governments  have

 given  their  acceptance  to  ensure  justice  to  Dalits
 and  neglected  people  of  society  andthe  rest  of
 the  States  should  also  be  asked  to  follow  it.  As

 you  know,  there  are  no  arrangements  of  flush
 latrines  in  district  jails  under  State  Govern-
 ments.  Some  ofthe  tribals who  arecalledMushar
 are  arrested  under  section  109  and  they  are
 made  toclean  latrines  in  jails,  although  ttis  not
 their  profession.  Thay  are  replaced  by  other
 Mushars  after  1  or2  months’  period.  You  should
 take  steps  to  do  away  with  such  practice.

 Generally,  itis  seen  that  in  comparison  to
 local  population,  less  number  of  scavengers  are

 appointed  by  Municipalities.  Due  to  which  their
 numberis  decreasing  day  by  day.  This  Billcan
 be  effective  only  if  itis  aimed  at  providing
 employmentto  them,  adopting  strict  methods

 may  help  you  to  some  extent  but  actually  we
 should  try  to  make  them  conscious  through
 public  awareness.  Voluntary  organisations
 shouldbe  involved  कं  this  process  and  by  pro-
 viding  employment  and  training  and  making
 alternative  arrangement  wecan  achieve  the  aim
 ofthis  Bill.  lf  we  do  nottake  such  steps  then  we
 willhave  to  satisfy  ourselves  by  merely  making
 laws  but  we  cannot  achieve  our  aim.

 With  these  words,  |  conclude.
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 [  Translation)

 SHRIGIRDHARILAL  BHARGAVA  (Jaipur)
 :Mr.  Chairman,  Sir,  |welcome the  Employment
 of  Manual  Scavengers  and  Construction  of  Dry
 Latrines  (Prohibition)  Billwhich  has  been  brought
 for  the  upliftment  of  the  workers.  There  is  no
 opposition  to  this  Bill.

 Sir,  earlier  such  Bill  was  brought  to  benefit
 the  scavengers  but  only  8  percent  peopie  could
 bebenefited.  Atpresentthere  are  about  fourlakh
 workers  who  are  engaged  in  carrying  night  soil
 onheadalloverthe  country.  They  are  engaged
 inadehumanising  practice  andthe  step  taken  by
 the  Government  toconvert  dry  latrines  into  flush
 latrines  is  a  welcome  step.  The  persons  wno
 wanttodosome  other  alternative  jobs  should  be

 given  loans  from  Nationalized  Banks.  The  Cen-
 tralGovernment  should  also  provide  special
 grantfor  this  purpose.  The  Municipality  is  pro-
 posed  to  introduce  fresh  taxes  in  lieu  of  special
 ban  imposed  on  construction  of  dry  latrines.
 Therefore,  if  the  Government  provides  some
 concession  to  people,  they  would  construct
 flush  latrines  and  financial  assistance  would  be

 given  tothem  by  the  State  Government.  They
 can  repay  their  loan  in  installments  with  water
 bills  otherwise  due  to  financial  constraints  they
 will  not  be  able  to  convert  dry  latrines  into  flush
 latrines.

 Mr.  Chairman.  Sir.  people  talk  about  pit
 system  for  constructing flush  latnnes  butin  that
 case  the  dirty  water  gets  mixed  with  drinking
 water.  In  Jaipur  people  are  facing  such  problem
 andit  causes  many  diseases  particularly  ab-
 dominal  diseases.  Therefore,  |  wouldliketosay
 that  Sulabh  Souchalayas  shouldbe  constructed
 at  different  places  and  minor  fee  can  also  be

 chargedfrom the  users.  In  Eighth  Five  Year  Plan

 aprovision  of  Rs.  464  crore  has  been  made  for
 this  purpose.  The  Task  Force  has  given  infor-
 mation  about  it.  |  also  would  like  to  say  that
 construction  of  dry  latrines  and  employing  scav-

 engers  for  them  should  be  declared  as  acrime
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 under  law.  ।  the  duty  of  the  Central  Govern-
 ment  to  provide  loans  to  such  workers  for  their
 rehabilitation  or  altemative  jobs  shouldbe  pro-
 vided  to  them.  The  conversion  work  of  dry
 latrines  into  flush  latrines  should  becamied out
 within  ०  specific  period  of  six  months  to  one
 year.

 Mr.  Chairman,  Sir,  arrangements  should
 be  made  to  provide  subsidy,  marginal  money
 and  Bank  loans  for  this  purpose.  Itcanbe  done
 only  ifthe  State  Govemments take  interest  in  it.
 The  Central  Government  should  make  water
 arrangement  otherwise  converting  of  dry  la-
 trines into  flush  latrines will  be  of  no  use.  There-
 fore,  besides  drinking  water,  the  Central  Gov-
 ernment  has  to  make  water  arrangement  for
 flush  latrines  also.  In  some  areas  of  the  country
 people  are  facing  water  problem.  As  one  ०  the
 hon.  Members  was  saying  that  only  one  percent
 population  of  Rajasthan  are  getting  river  water
 whereas  it  consists  of  five  per  cent  of  the  total
 populaticn  of  India.  The  water  level  of  the  wells
 has  gone  too  down  and  people  are  not  getting
 even  drinking  water  there,  so  the  conversion  of
 dry  latrine  into  flush  one  will  not  prove  to  be

 fruitful.  Therefore,  the Government ०  India  should
 provide  grant  and  training  to  the  people  and
 arrangement  of  drinking  water  shouldbe  made
 forthem.  Ifthe Govemment provides  water  tothe
 Sulabh  Souchalayas  alongwith  drinking  water
 only  then  this  scheme  can  be  successful.

 Mr.  Chairman,  Sir,  ifitis  not  done  andlaw
 is  enacted  tor  awarding  punishrhent  for  con-
 structing  dry  latrines  that  would  not  be  helpful.
 First ऑ  all  altemative  jobs  should  be  providedto
 the  workers  and  the  law  shouldbe  enacted  later
 on.  ff  itis  done  by  the  Government,  it  would
 create  public  awareness  among  the  people.
 Secondly  |  would  like  to  say  that  nether  the

 practice of  carrying  night  soil  on  the  headso,  we
 should  adopt  a  balanced  approach  to this  prob-
 lem.  Therefore,  |  think  the  Govemment  should
 implement the  scheme  being  announced by  the

 MAY  13,  1993  Latrines  (Prohibition)  Bill  304

 Government  for  constructing  Sulabh
 Sauchalayas  and  declaring  the  construction  of
 dry  latrines  as  crime.  Public  awareness  is  must
 for  this  purpose  and  the  Government  should
 create  such  awareness  among  the  people  and
 weailarewith  the  Govemmentin  this  endeavor.
 Agood  Bill  has  been  brought  inthe  House  and
 lon  behalf  of  myself  and  on  beha#  of  my  party
 thank  the  Govemmentfor  bringing  this  Bill  and
 welcome  this  Bill.

 SHRI  KAMLA  MISHRA  MADHUKAR
 (Motihanri)  :  Mr.  Chairman,  Sir,  first  of  alll  would
 like  to  thank  the  Governmentfor  bringing  such
 aBill  and  there  is  no  dispute  over  this  Bill.  Till
 now,  it  was  a  blot  on  our  society  and  on  our
 country.  Even  today  many  people  in  Uttar
 Pradesh,  Bihar,  Tamilnadu  and  many  other

 states  are  compelled  to  engage  in  dehumanising
 practice  andthe  steps  taken  by  the  Govemment
 toabolish  this  practice  should  be  whole  heartedly
 welcome  but  we  have  certain  apprehensions
 about  this  Bill.

 The  apprehension  is  that  the  Centre  will
 enact  this  law  but  what  would  be  the  guarantee
 of  itsimplementation  by  the  State  Government.
 Solongas such  guaranteeis  notgiven,wewould
 notbe  able  to  achieve  its  objectives.

 Sir,  [hail  from  Bihar  and  the  condition  of
 Bihar  Governmentis  not  good.  |  am  not  detend-
 ing  the  Bihar  Government  but  wouid  like  to  say
 thatin  Uttar  Pradesh  the  conditions  in  this  regard
 is  worse  than  the  Bihar.  Therefore,  my  first
 suggestion  is  that  with  a  view  to  improve  the

 condition,  aconference  of  the  concemed  Minis-
 ters  of  the  States  should  be  called  and  न  should
 be  made  mandatory  for  the  statgs  to  eliminate
 this  malpractice  within  a  specific  period.

 My  second  suggestion  is  regarding  Sulabh
 Souchalayas that  such  Souchalayas  should  be
 constructed  all  over  the  co:intry.  One  hon.
 Member  was  saying  that  Shri  Pathak  ji  has
 made  enough  money.  ।  may  be  correct  buthe
 has  also  given  anew  directions  tothe  society  by
 innovating  Sulabh  Souchalaya  system  and  we
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 shouldadmitthatfactalso.  He  was  asimpleman
 and  |  know  him  but  by  innovating  Sulabh’
 Souchalaya  system  he  has  earned  fame  all
 over  the  worldand  has  given  anew  directions to
 the  society.  Therefore,  this  Sulabh  Souchalaya
 system  should  be  expanded  to  all  over  the

 “country.

 Thirdly,  |wouldlike to  say  thatthe  local  sett
 Govemment  and  Municipality  create  hurdles  in
 the  implementation  of  this  law.  |  know  that
 Mahatma  Gandhiji  went  to  Champaran  district
 in  917.0  andlaunched  an  agitation  against  the
 maipractice  of  carrying  night  soil  onthe  head
 and  at  that  time  that  agitation  was  similartoa
 National  movement  but  this  malpractice  is  stili
 prevailing  in  that  distract.  The  condition  of  Mu-
 nicipal  workers  is  pitiable.  They  do  not  have
 housestolive  क,  drinking  water  facility  and  they
 donot  get  their  salary ०  time.  They  are  notbeing
 treated  as  human  beings  even  today  and  it
 happens  because  oursis  ०  capitalist  andfeudal
 society.

 Mr.  Chairman,  Sir,  you  know  the  plight  of
 this  community.  All  are  equal  in  the  eyes  of
 Almighty.  The  Caste  system  न  our  country  has
 divided  our  society  in  many  parts  and  as  a
 customary  one  particular  community  is  being
 encouraged  from  generation  to  generation  to
 carry  night  soil  on  their  heads.  Such  social
 customs  came  into  being  that  some  people,  who
 are  called  Shudra,  have  been  sent  by  the  God
 on  earth  for  this  particular  work.  Thatis  why  we
 wouldlike  that  the  Government  should  make  it
 mandatory  under  the  lawto  the  State  Govern-
 ments  to  improve  the  condition  of  these  work-
 ers,  provide  training  ०  them  andtry  to  rehabili-
 tate  them.  Under  the  caste—system,  which  is
 prevailing  in  our  society  for  the  last  thousands
 of  years,  Brahmin  15  at  the  top,  then  comes
 Kashatriya  and  vaish  and  the  Shudra  comes  in
 the  last  to  serve  the  above  three.  This  concep-
 tionhas  tobe  changed through  social  movement
 only  then  this  law  can  be  fully  enforcedin the  real
 sense.  With  these  words  |  welcome  the  Bill.

 SHRIMOHAN  SINGH  (Deona)  :  Mr.  Chair-
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 man,  Sir,  |  rise  to  support the  Bill  introducedin
 the  House  toban  manual  scavenging.  Scaveng-
 ing  is  the  result  of  social  evils  and  is  a  blot  on
 India.

 Recently  ०  conference  of  Parliamentar-
 ians  of  the  world  w4s  organised  in  India.  Along
 with  the  delegates  of  the  conference!  too  visited
 Agra.  ।  the  morning  on  both  sides  of  the  rail
 track  people  were  seen  squatted  inlarge  num-
 bers  to  attend  the  call  of  the  nature  along  with
 pots.  On  being  inquired  by  an  Australian
 delegate  what  were  the  people  doing  |  informed
 him  that  hey  were  performing  yogic  exercises.
 except  this  |  could  not  give  any  other  reply.  We
 can  very  well  understand  the  disgrace  being
 broughtto the  country  all  overthe  world  because
 of  this  practice.  |  thank  the  Government  for
 having  introduced  such  a  well  intentioned  Billin
 the  House.

 ।  1968,  during  the  centenary  year  of  the
 birth  of  Mahatma  Gandhi,  the  State  Govern-
 ments  were  directed  to  enact  laws  to  ban  scav-
 enging.  However,  |  am  sure  that  many  State
 Governments  have  not  enacted  laws  in  this
 regard.  This  issue  is  connected  with  the  social
 awareness.

 ।म  r4  town  the  great  saint  and  social  re-
 former  Baba  Raghav  was  born.  |  remember  that
 during  my  childhood  at  a  meeting  convened  by
 the  officials  of  the  Municipality  Baba  Raghav
 Das  was  informed  that  it  is  not  the  job  of  a
 particular  caste  and  we  all  are  prepared  to
 undertake  the  job.  Thus  even  inthe  early  days
 anenvironment  against  this  social  practise  was
 soughtto be  created.  After  independence  move-
 mentagainst  this  practice  was  started  by  Baba
 Raghav  Das  in  Eastern  Uttar  Pradesh.  As  a
 result of  this  क  1955  scavenging  was  bannedby
 the  local  Municipality.  |  would  like  to  submitthat
 only  by  creating  social  awareness  this  un-
 healthy  practice  couldbe  totally  done  away  with

 Ithas  been  mentioned  andeven!haveseen
 that  roads in  Patna  are  illuminiated  by  the  power
 generated with  the  use  of  Sulabh  Sauchalayas.
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 Power  supply  in  Patnais  erratic  but  the  bulbs
 connected  to  power  supplied  with  the  use  of
 Sulabh  Sauchalayas  continue  to  illuminate the
 roads.  Ministry  of  Railways  had  also  prepared
 aprogramme  touse  the  energy  produced  from
 human  night  soil  etc.  for  cooking  purposes,  For
 te  apsence  of  social  awareness  people  still  are
 not  prepared  to  acceptthis  change  of  scenano.
 ॥  passengers  are  informed  thatthe  tea  had  been
 prepared  with  the  gas  supplied  from  the  Sulabh
 Sauchalayas  then  they  would  start  throwing
 their  cups.  Therefore  |  wantto  submit  that  there
 is  the  need  tocreate  awareness  in  this  regard.
 This  eneray  is  the  altemative  source  of  energy
 and  has  got  many  uses.  Social  change  should
 be  brought  about  क  a  manner  that  itis  largely
 accepted  and  we  are  able  to  liberate  the  people
 engaged  inthe  menial  task  of  scavenging.  ।  will
 be  nice  if  this  objective  is  achieved.

 Sulabh  Shauchalayas  have  been  con-
 structed  all  over.  |  fully  agree  with  the  contention
 of  Shr:  Ram  Vilas  Paswan  that  the  people
 emplovedwith  the  Sulabh  Sauchalayas  donot
 generaliy  belong  to  the  caste  which  was  tradi-
 t  engaged  in  scavenging.  People  em-
 ployed  with  the  Sulabh  Sauchalayas  used  to
 consider  scavenging  menial  and  degrading.

 Therefore.  |  would  like  tosuggest  that  with
 the  Sulabh  Sauchalayas  only  the  persons  be-
 longing  to  the  caste  traditionally  engaged  in
 scavenging  should  be  associated  as  this  will
 open  for  them  the  new  avenues  of  employment
 The  Government  should  pay  all  attention  to-
 wards  the  social  upliftment  of  these  people
 through  education  etc.  lonce  again  support  this
 well  intentioned  Bill.  introduced  by  the  Govern-
 ment.  with  these  suggestion.  To  propagate  it
 further  a  massive  programme  should  be
 launched.  |  support  स  Bill.

 [English}

 SHRI  P.  ८  THOMAS  (Muvattupuzha  }  :
 Sir.  1am  congratulating  this  Government  for
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 having  brought  this  social  change  and  this  leg-
 islation  whichis  of  great  importance.  Itis  also  in
 tune  with  the  declared  policy  of  this  Govemment
 to  uplift  the  downtrodden  in  all  its  faces.  |am

 happy  that  this  has  been  taken  very  seriously  by
 the  Government  of  tndia.

 This  is  a  State  subject.  So  there  are  some
 difficulties.  Being  a  State  subject,  as  per  article
 252  of  the  Constitution,  it  is  necessary  that  the
 States  should  pass  necessary  resolutions.  But
 it  ७  disheartening  to  note  that  only  six  State
 Governments  have  so  far  passed  such  resolu-
 tions.  Itis  forthe  other  State  Govermments  todo
 SO.

 4  reading  of  this  Bill  would  show  that  the

 major  thrust  of  the  Billis  the  implementation  of
 this  policy  by  the  respective  State  Govern-
 ments.  These  laws  have  to  be  implemented  by
 the  State  Governments.  The  State  Govern-
 ments  must  pass  the  notification.  But  the  State
 Governments  cannot  pass  the  notification  if
 they  donot  have  enough  facility  to  provide  for
 change  of  dry  latrines  or  areas  where  there  are
 dry  latrines  to  the  water—seal  types.  So  the
 question  of  finance  would  come.  |  think  the
 Centre  should  take  up  the  responsibility  of  de-
 clanng  that  the  State  Governments  willbe  given
 due  aid.  Of  course the  world  organisations  also
 would  be  heipfulhere.

 iknow  one  scheme  which  has  been  put  a
 for  ward  by  the  Government  of  Kerala.  Itis  a
 grand  scale  housingscheme  inthe  name  of  our
 beloved  late  Prime  Minister  नि]  ४].  the  Rayiv
 Gandhi  Ten  Lakh  Housing  Scheme.  ।  thatthe
 most  important  thrust  that  has  been  givenison
 the  very  poar  and  the  downtrodden.  ।०  Kerala
 where  One  lakh  Housing  Scheme  was  started
 earlier,  unfortunately  could  not  be  completed.  At

 that  time  60  thousand  houses  were  constructed
 forthe  poor.  But  now  all  those  houses  are  ina
 dilapidated  condition:  there  are  no  latrines  and
 there  has  been  no  provision  to  provide  latrines
 forthem.  Underthe  new  policy  the  Government
 of  Kerala  has  sought the  Central  Govemment's
 help  to  give  a  massive  help  because  this  is  a
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 very  massive  programme  where  all  these  60000
 small  houses  given  to  very  poor  people  which
 are  all  in  a  dilapidated  condition  are  to  be
 renovated  for  which  atleast  Rs.  5000  orsoper
 house  isnecessary.  The  voluntary  organisations
 are  Staring  it.  But  the  Government  of  Keralais
 inavery  poorstate;  it  cannot  provide  funds.  So
 |  plead  with  this  Government  for  help  for  this
 grand  scheme  which  has  already  been  promul-
 gated  and  the  work  of  which  has  already  been
 started,  which  will  be  of  great  help  to  the
 downtrodden,  to  the  SC,  to  the  Government  of
 Kerala  क  this  regard.  |  also  plead  thatif  this  Act
 is  really  to  be  implemented  in  its  proper  per-
 spective  as  thought  out  by  the  Central  Govern-
 ment,  |  think  the  Governmentshould  find  proper
 schemes to  fund  the  State  Governments.

 |  once  again  congratulate  the  Government.
 lamhappy  that  this  legislation  has  beenbrought
 without  waiting  for  along  time.

 [  Translation]

 SHRIMATIGIRIJA  DEV  ।  (Mharaj  Ganj)
 riseto  support  Employmenf  of  Manual  Scav-

 engers  and  Construction  of  Dry  Latrines  (Prohr
 bition)  Bill,  1993  introducedin  the  House  which
 concern  apanticular  class.

 Itis  a  bit  painful  that  after  so  many  year  of
 independence.  क  the  land  of  Mahatma  Gandhi,
 the  need  for  introducing  the  Bill  prohibiting
 manual  scavenging  has  been  felt.  Equality  has
 been  enshrined  in  the  Constitution  of  India.
 However,  onthe  basis  of  birth  some  are  born
 kings  while  other  are  handed  over  the  basket  to
 carry  night  soil.  Till  date  we  have  not  broken  the
 shackles  of  India  and  also  has  the  premonition
 of  things  taking  place  क  independent  India.  This
 is  the  reason  why  क  Phoenix  Ashram  he  started
 the  practice  of  cleaning|latrines  by  one  andall.
 This  is  not  only  the  principle  being  followed  in
 Indiabutalloverthe  World  InthelandofGandhiji
 dry  latrines  are  stillseen  everywhere.

 India  has  celebrated  centenary  year  of
 Gandhi  j!  and  Dr.  Ambedkar.  Though  many
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 resolutions  were  adopted  yet  nolawtilldate  has
 been  enacted  for  the  liberation  of  Safai
 Karamcharis.  Eveninthe  President's  address
 mention  is  made  of  the  heart  moving  plight  of  the
 backwards ०  society.  When  allthis  could  notbe
 done  for  all  these  years  so  howit  couldbe  done
 within  a  short  time  by  simply  setting  up  a
 commission  to  formulate  and  implement
 programmes  in  this  regard  that  too  in  a  few
 states.  Constitution  empowers the  Government
 toimpose  Emergency  andenact  TADA  etc.  yet
 nothing  is  being  done  to  stop  serious  crime  of
 asking  others  tocarry  nightsoil.  Often  persons
 refusing  to  carry  night  soil  are  severely  pun-
 ished  and  even  putin  jails  under  the  law.  inthis

 scenario  |  doubt  whether  the  objectives  of  the  Bill
 couldbe  achieved,  even  if  passed.

 There  is  the  need  to  create  social  aware-
 ness  and  it  could  be  early  created  if  persons
 holding  senior  posts  come  forwardto  clean  their
 own  toilets.  All  the  hon.  Members  presentin  the
 House  should  resolve  either  to  clean  their  own
 toilets  or  if  employing  others  for  the  same  to  vow
 tohave  tea  inthe  company  of  these  persons.
 Then  only  social  awareness  will  be  created.
 Mere  passing  of  Bills  will  serve  no  purpose.  Just

 ०  -  lines  of  National  Commission  for  Women
 if  another  Commission  for  Weaker  Sections  is
 constituted  then  anew  system  of  exploitation
 wilistart  on  the  plea  that  the  recommendations
 of  the  commission  cannot  be  overlooked  and
 exceeded.  Scavengers  liberation  work  cannot
 be  taken  beyond  the  recommendations  of  the

 Commission.

 In  view  of  the  urgency  |  support  the  Bill  but
 cannot  resist  myself  from  expressing  my  view-
 point.  Earlier  Rs.  800  crores  were  allocated  for
 the  liberation  of  manual  scavengers  and  con-

 crete  steps  could  have  beentaken  in  this  regard.
 However,  nothing  was  done.  If5  to  7  thousand
 crore  rupees  are  swindled  away  in  scam  and
 other  scandals  then  allocation  and  spending  of
 Rs.  500  crore  could  have  speedily  improvedthe
 lot  of  scavengers  ail  over  the  country.

 Alittle while  ago  Shri  Mohan  Singh  praised
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 the  power  supply  scheme  from  Sulabh
 Sauchalayas.  |  hail  from  the  same  place  and

 very  wellunderstand  the  amount  of  power  that
 could  be  made  available  through  this  source.
 Night  soil  ७  naturally  agood  manure.  However,
 ifthe  example  of  Patna  regarding  power  supply
 could  be  imitated  upon  allover  the  country  i.e.
 at  railway  stations  and  at  public  places  then
 awareness  level  क  the  country  willimprove  and
 aconducive  environment  for  the  liberation  of
 scavengers  willbe  created.

 Review  of  reservation  made  for  the  back-
 wards  म  jobs  should  be  undertaken  and  after
 survey  the  reservation  limit  shouldbe  increased.
 Gandhi  ji  once  remarked  that  true  democracy
 will  dawn  in  india  only  when  the  daughter  of  a

 scavenger  occupies  highest  office  in  the  coun-
 try.  Nottotalk  of  girls  even  boys  of  these  castes
 rarely  come  क  Government  service.

 Therefore,  |  request  you  once  again  to
 conducta  survey  and  also  provide  protection ०
 them.  There  are  nolight  and  water  facilities  in
 their  ‘Basties’.  Arrangements  should  be  made
 to  provide  Sulabh  energy  and  Kutir  Jyotito  them.
 Being  untouchables,  their  children  cannot  study
 in  schools,  in  which  our  children  go.  Schools
 with  all  facilities  should  be  started  for  the
 children  of  these  scavengers  andthe  castes
 engaged  in  scavenging job  Only  then,  this  Bill
 canbe  effective.  With  these  words!  conclude.

 SHRI  S.M.  LALJAN  BASHA  (Guntur)  :  Mr.
 Chairman,  Sir,  |  welcome  this  Bill  which  has
 been  brought  for  the  welfare  scavengers.  Actu-

 ally  this  Billwashave  been  brought  long  back.  It
 will  certainly  provide  relief  to  scavengers.

 The  Central  Government  prepared  a
 scheme  for  my  constituency  and  provided  Rs.
 1  crore  for  it.  Underthis  scheme  ,  Rs.  1200.0  was

 earmarked  for  each  family.  The  Municipality  run
 by  the  Congress,  misappropriated funds.  Out of
 Rs.  1  crore,  funds  worth  Rs.  70  lakh  were
 misappropnated  and  only  asum  of  Rs.  30  lakhs
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 was  spent  for  the  construction  of  latrines.  An
 inquiry  commission  was  setup  inthis  connec-
 tion.  The findings  of  the  commission  also  con-
 firmed  the  misappropriation  of  Rs.  70  lakh.  In
 fact,  itis  necessary to  frame  some  rules  न  order
 toimplementascheme.  The  amount  whichis
 sanctionedtor  such  purposesis  not  used  prop-
 erly.

 Inmy  constituency,  ladies  have  to  go  out  of
 theirhome  at  night  in  ordertoease  themselves.
 There  are  no  arrangementforlatrines  there.  This
 is  something  very  humiliating  for  them.  Latrines
 inthat  area  shouldbe  constructed  immediately.
 Water  shortage  is  another  problem.  Special
 sources  should  be  generated  to  provide  waterin
 latrines.  The  Central  Government  should  put  क
 all  efforts.  The  manual  scavengers  should  be
 provided  with  good  facilities  like  banking,  edu-
 cation  for  their  children  and  others.

 With  these  words.  |  welcome,  this  Billand
 conclude.

 THE  MINISTER  OF  URBAN  DEVELOP-
 MENT  (SHRIMATI  SHEILA  KAUL):  Sir.  lam
 grateful  to  all  those  members.  who  have  ex-
 pressed  their  views  on  this  subject.  We  are
 seized  of  this  problem  since  long.  This  is  a
 stigma  on  oursociety.  Today,  we  wish  to  remove
 this  stigma.  All  of  you  have  given  your  valuable
 ideas  to  which  we  will  have  to  give  serious
 thought.  |  want  to  tell  you  that  we  have  covered
 anumber of  things  which  we  want  tocomplete.
 !wanttosay  that......

 [English]

 lam  indeed  grateful  for  the  keen  interest
 shown  by  allsections  of  the  House  in  discussion
 on  this  very  important  Bill  which  will  be  historic
 inthe  sense  that  we  are  banning  an  occupation
 in  this  country  which  we  recognise  as  being
 dehumanising  as  well  as  providing  conditions
 which  would  eliminate  this  practice  and  has  set
 into  motion  a  process  which  was  soclose  to  the
 heart  of  Father of  the  Nation,  Mahatma  Gandhi.
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 Some  of  our  Members  have  given  their
 viewpoints  for  certain  things.  |  would  like  to
 thank  especially  Shri  Shyam  Binary  Misra,  Shri
 Ram  Vilas  Paswan,  ShriUddhab  Barman.  Shri,
 Girdhari  Lal  Bhargava,  Shri  Madhukar,  Shri
 Mohan  Singh,  SriP.C.  Thomas,  Shimati  Girija
 Devi  and  ShriLaljan  Basha.

 [Translation]

 Shri  Shyam  Bihari  Mirsa,  Shri  Ram  Vilas
 Pwaswan,  Shri  Uddhab  Barman,  Shr  Bhargava.
 ShriLaljan  Basha  have  expressedtheir  views
 which  are  very  important.  Everybody  has
 analysed  this  problem  in  his  own  way.  Shr:
 Shyam  Bihari  Misra  has  expresseu the  need  to
 rehabilitate  them.  Shri  Ham  Vilas  Paswan  also
 stressed  onit.  inthis  connection!  wantto  submit
 that  the  rehabilitation  programme  is  being
 looked  after by  the  Ministry of  Welfare,  forwhich
 ithas  allocated  huge  funds.  |  have  said  that  those
 whogetscavenging  work  done  manually  willbe
 penalised  or  even  sent  to  jail.  if  youhave  gone
 through  it  attentively,  you  might  have  read  that
 we  have  made  ०  provision.

 SHA!  RAM  VILAS  PASWAN:  IfaGovem-
 ment  gets  such  work  done  manually,  wilithat
 Government  also  have  to  go  to  a  jail  ?_  For

 examples  some  Municipality.....

 SHRIMATI  SHIELA  KAUL  :  |  am  telling
 you.  The  hon.  Member  has  asked  why  some
 States  have  been  exempted  in  respect  of  some
 matters.  |  wantto  submit  in  this  connection  that

 sometimes  there  is  a  very  unusual  situation.  We
 have  to  send  police  forces  to  some  States.  For
 ०  latrines  etc.  cannot  be  constructedimme-
 diately.  In  that  case,  pits  are  dug  up.  Similarly,
 when  atrain  stops  at  station,  we  need  scaveng-
 ing  services  because  there  are  no  containers
 fitted  beneath  the  latrines  in  compartments.
 Only infew  countries  there  is  the  facility  of  such
 containers So,  insuch  cases  we  have  to  exempt
 the  States.  Paswanji  one  thingis  there.  |  have
 written to  the  Minister  of  Home  Affairs  to  doaway
 with  the  dry  latrine  system  in  jails.  When  weare
 helpless to  do  something,  only  then  we  doso.  |
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 think  your  doubt  might  have  been  cleared  now.

 |  have  gone  through  yoursuggestions  given
 tomeinthisconnection.  |  wishto  submit  that  you
 willbe  happy  to  know  that  Planning  commission
 wilinot  withhold  funds  forthe  purpose.  But  we
 need  some  concrete  programmes  in  this  re-
 gard.  |have  writtento  every  State  toimplement
 it.  45  thave  told  youearlierthat  5—  States  have
 given  theiracceptance.  Acceptance  inrespect
 of  this  programme  15  awaited  from  rest  of  the
 States  |  wish  this  programme  reaches  every
 nook  and  corner  of  our  country.  This  is  a
 comprehensive  programme.  Asallof  you  know,
 this  is  ine  programme  of  Mahatma  Gandhi.  |
 want  that  this  dehumanising  practice  is  abol-
 ished  as  soon  as  possible.  Paucity  of  funds
 shouid  not  come:n the  way  ०  this  mission.  If  you
 insist.  |  shall  go  with  you  to  Planning  Commis
 sion  to  get  funds for  this  purpose.  But!  need.  you
 cooperation.

 SHRI  SAROJ  DUBEY  (Allahabad)  :  Mr.
 Chairman,  Sir,  have  to  make  ०  submission ०
 the  non.  Minister.  She  has  said  that  sne  will
 leave  nostone  untumedto  getfunds  to  makethis
 scheme  asuccess.  But!  wantto  ask  that  dunng
 1991—92  arehabilitation  scheme  was\aunched
 with  an  aimto  rehabilitate  20,000  persons  andto
 imparttraining  to  them.  When  the  Scheme  Was
 reviewed,  it  was  found  that  only  1678  persons
 were  provided  with  jobs.  The  Central  Govern-
 menthadalready  released a  sum  of  Rs.  2  crore
 93  lakh  for  that  purpose.  Does  the  Govemment
 wantto  liberate  the  scavengers  in  this  fashion  ?
 How  will  the  hon.  Minister  be  able  to  regulate  this
 programme?  Today  the  Government  has  pre-
 sented  this  scheme.  If  the  Government  pro-
 ceeds  with  good  intention,  then  something  can
 be  done.  Mere  passing  of  a  Bill  is  not  going  to

 (Interruptions)

 SHRIMATI  SHIELA  KAUL  :  Why  is  the
 hon.  Member  doubting  the  intention  ?

 (Interruptions)
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 SHRIMATI  SAROJ  DUBEY :  Only  1678
 persons  were  rehabilitated  out  of  20,000  per-
 sons.  twas  anambitious  scheme  ofthe  Govern-
 ment  Ifthis  scheme  works  in  this  way,  howwill
 itsucceed  then.

 (Interruptions)

 SHRIMATI  SHEILA  KAUL:  What  Girija
 Devi  and  Lal  Pashaji  had  said........

 (Interruptions)

 SHRIMATISAROJDUBEY :  Please  reply
 to  my  question.

 SHRIMAT!I  SHEILA  KAUL:  |  have  asked
 as  to  why  is  she  doubting  my
 intention........  (Interruptions)...

 MR.  CHAIRMAN:  क  topicis  notin  thelist
 of  business  fortoday.

 SHRIMATI  SAROJ  DUBEY:  Sir,  |  would
 like to  tell  your  that  in  Uttar  Pradesh  only.

 SHRIMATI  SHEILA  KAUL:  lam  not  yield-
 ing.

 SHRIMATI  SAROJ  DUBEY :  You  should
 say  that  you  would  conduct  an  inquiry  into  itor
 the  action  would  be  taken  against the  officers
 involved  in  it,  otherwised  your  scheme  will
 remain  on  papers  only.  Itis  not  good  to  play  with
 the  sentiments  of  manual  scavengers  likethis...
 (Interruptions)...  Your  are  making  such
 announcements...  (interruptions)...

 SHRIMAT!  SHEILA  KAUL:  Sir,  |am  not
 talking  to  her.  Howare  you  allowing  herto  speak.

 MR.  CHAIRMAN:  You  please  continue.

 SHRIMATISHEILAKAUL  :  Agood  thing  is

 “Not  recorded.
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 being  done  but  you  are  repeating  ०  thing  which
 happened  twenty  years  back.  Whatistheuseof
 talking  such  irrelevant  things  which  happened
 long  ago....  (interruptions)...

 [Engish]

 MR.  CHAIRMAN :  Nothing will  go  ०  record
 without  permission.

 {  Transiation]

 SHRIMATISHEILAKAUL:  What  ।  wanted
 to  tell  that  this  law  would  definitely  be  enacted
 and  the  one  who  should  violate  it  would  be
 punished.  Hewill  be  fined  also.  After  the  enact-
 ment  ofthis  law,  there  will  certainly  be  restric-
 tions  onthe  people  and  they  would  think  before
 they  violate  it.

 |  am  grateful  to  the  hon.  Members  who
 participated  in  the  discussion  on  this  Billand

 hope  that  itwill  be  passed.  |  hope  that  all  the  hon.
 Members  would  support  it  and  pass  it...  (inter-
 ruptions)

 [English]

 MR.  CHAIRMAN:  Nothing will  goon  record.

 (Interruptions)  *

 MR.  CHAIRMAN  :  Please  sit  down.  (inter-
 ruptions) No  cross—  questioning.

 (interruptons)

 MR.  CHAIRMAN:  |  shall  now  put  amend-
 ment  No.  1  tothe  consideration,  motion  moved
 by  ShriDau Dayal  Joshi,  tothe  vote  ofthe  House.

 Amendment No.  1  was  out  and  negatived.

 SHRIMATI  GIRIJADEVI:  Sir,  |  seek  leave
 ofthe  House  to  with  draw  my  amendment  tothe
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 MR.  CHAIRMAN:  Has  the  Hon.  Member

 leave  of  the  House  towithdraw  hetamendment?

 SEVERAL  HON.  MEMBERS:  Yes.

 Amendment  No.  2was  put  andnegatived

 [  Translation]  -

 SHR!  GIRIDHARI  LAL  BHARGAVA
 (Jaipur)  Sir,  |am  satisfied  with  the  reply  ofthe
 hon.  Minister.  She  has  brought  a  good  willand
 therefore,  seel  leave  of  the  House  to  withdraw
 my  amendment.

 [Engish|

 MR.  CHAIRMAN:  Has  the  Hon.  Member

 leave  ofthe  Houseto  withdrawhis  amendment?

 SEVERAL  HON.  MEMBERS:  Yes.

 Amendment  No.  4  was.  byleave,  withdrawn

 [English]

 MR.  CHAIRMAN:  ।  shall  now  put  the  con-
 sideration  motion  to  the  vote  of  the  House.  The
 question  is:

 “That  the  Bill  to  provide  for  the  prohibition
 of  employment  of  manual  scavengers  as
 well  as  construction  or  continuance  of  dry
 latrines  and  for  the  regulation  of  construc-
 tion  and  maintenance  ofwater-seal  latrines
 and  for  matters  connected  therewith  or

 incidental  thereto,  be  taken  into  consider-
 ationਂ

 क०  motion  was  adopted

 MR.  CHAIRMAN:  The  Housewilinowtake
 up  clause-by-clause  consideration  ofthe  Bill.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  2  stands  part  of  the  Bill.”

 The  motion was  adopted.

 VAISAKHA 23,  1915  (SAKA)  Constitution  of  Dry  318
 Latrines  (Prohibition)  Bill

 Clause  2  was  added  to  the  Bill
 MR.  CHAIRMAN:  The  questionis:

 “That  Clauses  3  to  24  stand  part  ०  the  Bill

 “That  motion  was  adopted

 (Clauses  3to  24  were  added  to  the  Bill)

 Clause  1  Short  tile  application  and  com-
 mencement

 Amendment  made:

 Page2,  line  1.
 after  “States  of

 insert  “Andhra  Pradesh’  (9)

 Page  2,  line6,
 after  “States  of
 insert‘Andhra  Pradesh  (10)

 (Shrimati  Shiela  Kaul)

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  1.  as  amended,  stand  part  ofthe
 Bill.”

 The  motion  was  adopted

 Clause  1,  as  amended,  was  added  to  the  Bil.

 MR.  CHAIRMAN:  The  questionis:

 "That  Enacting  formula  stand  part  of  the
 Bill

 The  Motion  was  adopted

 Enacting  Formula  was  added  to  the  Bil

 Amendment  made;  Pream  ble

 Page  1,  line  24.
 after  “of
 insert“Andhra  Pradesh

 (Shrimati  Shiela  Kaul)
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 MR.  CHAIRMAN:  The  Question  ७

 “Thatthe  Preamble,  as  amended  stands
 part  ofthe  Billਂ

 MR.  CHAIRMAN:  The  question  is;

 “That  long  litle  stand  part of  the  Billਂ

 The  motion  was  adopted

 The  Preamble,  as  amended,  was  added  tothe
 Bill.

 The  Long  Tifte  was  added  to  the  Bill

 The  Motion  was  adopted

 MR.  CHAIRMAN:  The  Minister  may  now

 move  that  the  Billas  amended,  be  passed.

 SHRIMAT|  SHEILA  KAUL:  |  beg  to  move:

 "1118  the  Bill,  as  amended,  be  passedਂ

 MR  CHAIRMAN:  Themotion  moved-"That
 the  Bill,  as  amended,  be  passed."

 {  Translation)

 SHRI  RAM  VILAS  PASWAN  (Rosera):
 Mr.  Chairman,  Sir,  |  would  like  to  give  one
 suggestion  that  inthe  proposed  importantcom-
 mittees,  more  than  50  per  cent  representation
 should  be  given  tothe  people  belonging  to  these
 sections  ofthe  society  only  then  the  objective  of
 the  Bill  could  be  fulfilled.

 SHRIMATI  SHEILA  KAUL  All  right,  itwill
 betaken  into  consideration.

 [Engish]

 MR.  CHAIRMAN  The  question's:

 “That  the  Bill,  as  amended  be  passed
 ”

 पीक&0ी07
 was

 adopted
 SHRI  GIRIDHAR!  LAL  BHRGAVA  (Jaipur):

 Mr.  Chairman,  Sir,  now- थ  days  allthe  Member
 are  facing  the  problem  of  receiving  electricity
 tails  of  excessive  amount.  Some  Members
 have  received  thebillofRs.  13,  000  andRs.  26,
 000/|  would  iike to  knowthe  reason  ifissuing
 bills  ofsuch  excessive  amounts.  The  Members
 have  been  given  exemption  क  the  payment  of
 electricity  Bills  upto  Rs,  3600.0  क  ayearbutthe
 bill  fors.  26,000  is  being  issued  for  one  month
 only.  Ontheone  hand  the  Governmentis  paying
 some  extra  amount  by  increasing  pay  andallow-
 ances  of  the  Members  and  on  the  other  the
 Telephone  and  Elctricity  departments  are  re-
 covering  it  from  the  Members  thorough  their
 Bills.

 Therefore  |  would  liketo  say  that  the  Min-
 ister  of  Parliamentary  Affairs  shoutd  also  pay
 attention  to  it  so  that  in  future  such  bills  exces-
 sive  amounts  are  not  issued  andthe  previous
 bills  should  also  be  corrected.

 MR.  CHAIRMAN:  All  right  please sit  down

 [English]

 MR.  CHAIRMAN:  We  shall  newgoto  Item
 No.  13

 [English]

 16.04  hrs.

 TEZPUR  UNIVERSITY  BILL

 As  Passed  by  RajyaSabha

 THE  DEPUTY  MINISTER  IN  THE  MINIS-
 TRY  OF  HUMAN  RESOURCE  DEVELOP-
 MENT  (DEPARTMENT  OF  EDUCATIONAND
 DEPARTMENT  OF  CULTURE)  (KUAMRI
 SELJA):  On  behalf ०  Shri  Arjun  Singh,  |  beg to
 move:*

 “118  the  Bill ०  establish  and  incorporate
 ateaching  and  residential  university  inthe
 State  of  Assam  at  Tezpur  and  to  provided
 for  matter  connected  therewith  or  inciden-
 talthereto,  as  passed  by  Rajya  Sabha,  be

 taken  into  consideration.” “*Moved  with  the  recommendations  ofthe  President


